FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
TRANZLEASE HOLDINGS (INDIA) PRIVATE LIMITED OPERATING IN BUSINESS OF
LEASING OF CARS AT MUMBAI, GURUGRAM AND OTHERS

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptey Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Sr. RELEVANT PARTICULARS
No.
1. Name of the corporate debtor along | Tranzlease Holdings (India) Private Limited
with PAN & CIN/ LLP No. CIN: U65910MH2006PTC162528
PAN: AABCE6340D
2. | Address of the registered office Office of Corporate Debtor:
House No. 695, Tirupati APT. Patakar Plot, Kalambhe
Shahapur, Kalamgaon, Thane, Shahapur,
Maharashtra, India — 421601
3. URL of website Not available
4. Details of place where majority of fixed Mumbai, Delhi NCR
assets are located
5. Installed capacity of main products/ Leasing of Cars
services
6. Quantity and value of main products/ | As per available audited balance sheet for F.Y. 2020-
services sold in last financial year 21, the revenue from operations is Rs. 18.83 Cr.
7. Number of employees/ workmen NIL
8. Further details including last available | Details can be sought by sending request to Resolution
financial statements (with schedules) of | Professional at cirp.tranzlease@gmail.com.
two years, lists of creditors are available
at URL
0. Eligibility for resolution applicants | Details can be sought by sending request to Resolution
under section 25(2)(h) of the Code is Professional at cirp.tranzlease@gmail.com.
available at URL
10. | Last date for receipt of expression of 15-02-2025
interest
11. | Date of issue of provisional list of 25-02-2025
prospective resolution applicants
12. | Last date for submission of objections 02-03-2025
to provisional list
13. | Date of issue of final list of prospective 12-03-2025
resolution applicants
14. | Date of issue of information 17-03-2025
memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants
15. | Last date for submission of resolution 16-04-2025
plans
16. | Process email id to submit Expression | cirp.tranzlease@ mail.com

of Interest

IPE - NPV Insolvency Professionals Private™
(Formerly Known as Mantrah Insolvency Professionals Private Limited)

Through its Director - Mr. Atul Tandon
Resolution Professional

In the matter of Tranzlease Holdings (India) Private Limited
IBBI Reg. No.: IBBI/IPE-0040/IPA—2/2022-23/50021
Email For Correspondence - cirp.tranzlease @gmail.com

Date: 315 January 2025
Place: New Delhi

AFA validity up to: 31.12.2025
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SME( SMFG INDIA CREDIT COMPANY LIMITED

indlsioets (Farmerly Fullerton India Credit Company Limited)
Carporate Dfices 1000 Flace, ONice Mo, 100,102 & 103, 2 Norlh Avenue, Maker Maily,
Bandra %urda Compias, Bandra (E), Mumba - 400051,

POSSESSION NOTIGE {For Immovable Property)

{Under Rule 8 (1) of the Security Interest (Enlorcement) Rules. 2002)
Whereas the undersigned being the authorized officer of SMFG India Credil Company
Limited (formerly Fullerton India Credit Company Limited), Having its registerad office
at Commarzone IT Park, Tower B, 151 Fioor, Mo, 1171, Mount Poonamalle Road, Posur,
Chennai = 800116 and corporate office at 10th Floor, Office Mo, 100,102 & 103, 2 Norih
Avenua, Maker Maxity, Bandra Kurla Complex, Bandra {E). Mumbai = 200051, under
Securitization and Reconstruction of Fnancial Assels and Enforcement of Security
Intarast Act, 2002 (54 of 2002), and In exarcisa of powers conferred under Saction 13
{2} raad with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand
Motice dated 13.11.2024 calling upon the borrower{z) (1) SHRI GARUN
CONFECTIONARY, (2) PUSHPA DEVI, (3) DEEPAK RATHORE (4) MUKESH RATHOR
under loan account number (s) # 191021310667419 & 214421310941464 1o repay
the amount mentionad in the nofice baing Rs. 41,67.004.06/- (Rupees Farty One Lakhs
Sixty Seven Thousand Four and Paize Six Only) 2z on 04-11-2024 within 60 days from
the date of receipt of the said nofice.

The borrower(s) having failed 10 repay the amount, notice is hereby glvea 1o the
borrowaris) and the public in general that undersignad has taken Symbaolic possession of
the property described herein befow in exercise of powers conferred on him under sub
section (4) of section 13 of the Act read with Rule B of the Security Inferest (Enforcement)
Rules, 2002 on this 25 Day of Jan. in the year 2025.

The borrower In particular and the public in general are hereby cautionad not 1o deal with
the proparty and amy dealings with the property will be subject to the Charga of SMFG
India Credit Company Limited (Formernly Fulterton india Credlif Comparmy Limifed) for an
amount Rs. 41,67,004.08/- (Rupees Forty One Lakhs Sixty Seven Thousand Four and
Paise Six Only) as on 04-11-2024 and inarast thereon

The borrower's attention is Invited to provisions of sub-saction (8) of section 13 of the
Act, in respect of time-available, to redesm the secured assets.

Of The Immovable Property:  OWNER OF THE PROPERTY — SHRI MUKESH
CHANDRA RATHORE 50 3SHRI RAGHUVANSHI LAL RATHORE. (1). PROPERTY
DESCRIPTION- PLOT, MEASURING AREA 93.00 50. METERS, SITUATED AT
MAUHALLA KAILASH NAGAR, MAUZA MOHAMMADPUR GAJMALPUR, TEHSIL AND
DISTT. IROZABAD, FOUR S1DE BOUNDARIES: EAST: PLOT OF SHRI DINESH GUPTA.,
WEST: RASTA 12 FEET., NORTH: REMAINING LAND OF SELLER, SOUTH: PLOT OF
SHRI RAGHUVANSHI LAL., OWNER OF THE PROPERTY - SHRI MUKESH CHANDRA

RATHORE 5/0 SHRI RAGHUVANSHI LAL RATHORE,

Place: FIROZABAD. Date: 31.01.2025 aly-, Buthgrisad Officar,
SMFG India Credit Company Limited (Formenty Rallerion fota Credit Covmpany Limiled)

ﬂ Branch Office ; ICICI Bank Limited Plot No-23, Shal Tower, 3rd Floor,
JCICI Banlc! - rohtak Rood, Karol Bagh, New Delhi-110005

The following borrower(s) hos/hove defoulied in the repoyment of principal ond interest towards the Loan
facilitylies) availed from ICICE Bank. The Loan(s) has/have been classified as Non-Performing Assetis) (NPA).
A Motice was issued to them under Section 13(2) of the Securitisation and Re-construction of Fnanciol Assets ond

Enforcement of Security Interest Act, 2002, ot their lost known addresses, However, it has not been served and are
therefore being notified by woy of this Public Motice.

Sr. Mame of the Borrower/ Description of Secured | Dote of Motice sent! | NPA |
Mo. Cﬂ_ﬂ?ﬂmwT Guc-r?r-tc-r-' Asset to be enforced Outstanding as on | Date
o0n Accoun -
Number) & Address Erte of Mitice
1. | chandra Prakash Singh Kushwaoha! Ravi Prakash [House No 1C/41 , Situated 04/01/2025 03/09/
Singh Kushwaha! Malti Singh/ Viandita Kushwaha | At Arazi Mo 241, Mauja Rs. 2024
(LBALDDOQO5110020) & House Moo 1c/di, Neh Bogambari Goddi, Tehsil 6,08,431.14/-
Mikunj Scheme Baghombaori Goddi, Allahpur, & Distt Proyvogroj Uttor
Allahabaod, Uttar Pradesh &llohabod- 211001 Pradesh
2. | Chandra Prakash Singh Kushwaha! Rovi Prokash |House No 1C/41, Situated 040172025 0309/
Singh Kushwaha! Malti Singh/ Vandita Kushwoho | At Arazi Mo 241, Mauja Rs. 2024
(TBALDOODOE4T71910) & House Mo, 1c/4i, Meh Bagambari Goddi, Tehsil 235887532
Mikunj Scheme Baghambar Goddi, Allahpur, & Distt Pravagraj Lttor
Allahabad, Uttar Pradesh Allohabad- 211001 Pradesh

These steps are being taken for substituted service of Motice, The above borrowers andfor guarantors {os
applicable) isfare odvised to moke the outstanding poyment within 60 days from the dote of publishing this
Motice. Else, further steps will be token as per the provisions of the Securtisotion and Re-construction of
Financial Assets and Enforcement of Security Interest Act, 2002,
Date: Jonuary 31, 2025

L.Ell::n:E: Etowah [(Agro)

Sincerely, Authorised Signotory
For ICIC] Bank Ltd, )/

HINDUJA HOUSING FINANCE LIMITED

% Caorporate Qffice: No, 167-169, Znd Floor, Anna Salai, Saidapet, Chennai-600015,
HINDLLIA !
HOUSIFG FINARNCE

Emall : auction@hindujahausingfinance.com

203, Znd Floor, Padam Business Park, Awas Vikas, Agra-282007
RLM-BRAJESH AWASTHI-9918301885, RRM - PUSHKAR AWASTHI-3453043399,
CLM - AKSHAY SAWLA - 8515683404, CRM - SACHIN GAUTAM-5313551888

NOTICE UNDER SECTION 13(2) OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND
ENFORCEMENT OF SECURITY INTEREST ACT, 2002 (SARFAESI ACT)

in respact of loans availed by below mentioned boerowers | guarantors through HINDUJA HOUSING FINAKCE LIMITED, which have becoms
MPAwith balow mentioned balance cutsanding on dates mentioned besaw, We have already issuad detatad Demand Nofice daled as mantioned
below Under Bec, 13020of Sacuritization and Reconstructon of Financial Assets and Erlorcement of Securily Interest At 2002 by Registerad Pos
{ Speed Post i Couner with acknowledge dug to you which has been retlurned undelivened / acknowledgment nof received, We hiave indicated our
intantion af feking possession of securilies ownad on ane of you as per Sec. 13(4) of tha Acl in cese of your facilure fo pay the emount manhionsd
below within B0 days. [n the eventof your net discharging Bability as selout herain above the Bank | Securad Craditar may axarciss any of the rghl
conferred vide section 1304} of SARFAE 31 Act ard while publishing the possession nodice | auchion notice, electronically or atharwise, a5 requined
under the SARFAESIAcS, the Bankf Secured Creditar may atso publish your phetograph. Details are hereunder-

| 8 Name of Borrowers/ Co-Borrowers/ | Demand Notice Date Details of Secured
Mo, Guarantors & Date of NPA Amount Qutstanding Assats
1 | Mr, Kapil Dev Singh & Mrs, Meenakshibothat; | Demand Notice Dated | One residential House No. 47/1202/404/ fies in
Houze Mo, 47202740, Lohamandi, Agra, 27-01-2025 Part Khasra No. 543 measuring area 41.8 sq.mb
Semiurban, Agra, Utlar Pradesh - 282002 Amount Outstanding | Situated at Nath Ka Bagh Lohamandi Ward,

Tehsil Etmadpur & Distt. Agra, Ultar Pradesh
282002, Bounded as; East-Pard of Propery
Sandeep Chetan & Reena Chatan, West-Rasta &
Exit O Mirs wide, North-Plotof Deegar, South-Part
Plaotof Property Ramal Agarwal

¥ 20,45.635/- as on
2710112025 + interest
+ Lagal Charges

A Mo, UP/LEN/AGRAADDODDEZ241
Loan Accounts have been classified
as a NPA on 06-01-2025

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
TRANZLEASE HOLDINGS (INDIA) PRIVATE LIMITED

OPERATING IN BUSINESS OF LEASING OF CARS AT
MUMEAI GURUGRAM AND OTHERS
{Under sub-regudation (1) of regulation 364 of the insetvency and Bankrapicy Board of India
i Imzolvency Resolutlen Process for Comorate Persans) Hegalations, 20046)

Sr. Na., RELEVANT PARTICULARS

1 | Marme of the comarate debdor Tranzleasse Holdings (India) Private Limibed
alorg with PAN & CINSLLP No. CIN: LS5 1OMH2I0EPTCIAZS2E

| PAN: AABCEEZA0D
Office of Corporate Debtor
Hosee Mo, BRE Teugsati APT. Palakar Plol,
Halambhe Shahapur, Kalamgaon, Thans,
Shehapur, Maharsshira, India - 421600

Ma_:-" .:w.?iilnl]lr*. - ) T
Murnhai, Delhi MCA

b Ackdress of the ng.51E|F.;|:I affice

3. | URL of website
4, | Detalis of place where magarity of
| Meed agsets ane loosted ]
8 Installed capaciy of main products’

| EAPCES

B | Quanityand value o main

| |_:&F.i|.||:'.' |:|f I'.er:;

Az per gualiablke asiited balance sheal for
proeduatssnrices sold in last EY, 20301, thes reeene from ooerakions s
| fnancial vear B | As. 18835 Cr,
7. | Number of emphyees/ workmen | NIL
B Furthar datails mcluding last Details can be soupht by Sendingg request (o
avadlabéz financial statemeants Resolution Professlonal at
(with schedules) of two years, lists clrp tranrieasedpmall.com,
| of creditees ane avalable al URL
% |:|Igl|:II|I|.'|r for resolution apphcants
under sacion 250210 af the Code
| is available at URL
1], Last date for recelpl of expression
| ol Inferest - )
11 | Dateof msue of provisional list of
| prospective rescéution apglicants
12, | Last deie for subosission af
| objections te provisional lst
13. | Date of i=sue of final list of
prespenieg resokulian applicants
14, | Date of issue of information
mEmorandwm, esaluaticn matns
and request Tor resabution plans
| o praspective resalution applicants
13 Last date for subrmdssion of
L ||-:::|||u|r.’:-:':_!.l|.’-.-:'-.‘=. ~
16, | Process email id to submit
| Ehl:lrE"E'EIl:II'I of Interest

| Detalls can ba suugh'r by éeni‘lir-p. ;"'EIIZII.IG-EI to
Hesolution Professional at
cirptranceasasEgmiail, om,
1502-2025

| 25022025

| 02032028

| 12032035

[ 17032035

[ 16-04-2025

cirp tranrease@gmail.oom

S,/
IFE - NPV Insolvency Professionals Private Limited

{Formerly Known as Mantrah Insolvency Professionals Private Limited)
Through its Director - Mr. Atul Tandon

Resalution Professienal

In the matter of Tranzlease Holdings (India) Private Limited
1881 Reg, No.: IBELIPE-DOS0/1PA-2/2022-22/50021
Email For Comrespondence - cirp tranzlease@gmail.com

[rate: 31st January Z0Z5

Place: New Delhl AFA validity up to: 31.12.2025

FORM NO. 1
DEBTS RECOVERY TRIBUNAL, LUCKNOW
(Area of urisdiction part of Uttar Pradesh)
OFFICE OF THE RECOVERY OFFICER
BO0ST, Unversity Road, Mear Hanuman Setu Mandir, Lucknow-226 007

DRC Mo. 508/2024

NOTICE UNDER RULE -2 OF SECOND SCHEDULE TO THE INCOME TAX ACT, 1961
READ WITH SECTION 29 OF RECOVERY OF DEBTS AND BANKRUPTCY ACT, 1993

BAME DF INDIA CERTIFICATE HOLDER
e

M/5S PARKIN LABORATORIES & OTHERS CERTIFICATE DEBTORS
To,

1. M/s Parkin Laboratories through its Partmers reqgisterad address at E-53, South
Side of G.T Road Indusirial Area Ghaziabad, Factory Address al: Plot No-D-1, khasra
No=-11881 & 1183 [SALEMPUR HAJPUTAN) located at Indusirial Area Rorkes,
Haridwar-247667,

2. Shri Mano] Kumar son ol Shri Brijpal Singh, resident of Flat No-329, Sahran
Taower-Ill Floor Gaur Saundaryam Greater Moida. Also residing al: G-57, Sector -3,
Vijay Nagar Ghaziabad,

3. Shri Brijpal Singh son of Late Prem Singh, resident of Flat No-329, Sahran Tower-
il Foor Gaur Saundaryam Greater Noida. Also residing af: C-57, Secior -3, Vijay
Nagar Ghaziabad, DEFENDANTS
1. This is to notify thal a surm of Re. 78,64,931.53 (Rupees Seventy Eight Lakhs Sixty
Four Thouzand Nine Hundred Thirty One and Paiza Fifty Three} togathar with the
interast @10.00% per annum with monthiy rest from the date of Wing of the Original
Application i.e. 07,06.2022 til the foan iz -fully liguidated Jointly and Severally in its
realization with its costs from the Certificate Debtor Nos, 1103

2. You are hereby directed to pay within 15 days of the receipt of the nofice, failing
which the recovery shall be made in accordance with The Recovery of Debts &
Bankruptocy Act, 1993

3. ¥ou are hereby ordered 1o declare on affidavit the particutars of asset on or before
09.05.2025.

4. You are hereby orderad to appear belore tha undersignad on 09.05.2025 at 10:30
AM.

Inadditions fothe sum aforesaid vou will ba liabie fo pay the following cost:

DETAIL OF COST
Application Fee: Rs. 81,005-00
Advocate Fes: Mot Claimead
Paper Publication charges Mot Clzimed
Misc. Expansas Not Claimad
Charges: Mot Claimed
Expenses of Filing of OA Mot Claimed

Given under my hand and the Seal on this 29th day of Jan 2025.
RECOVERY OFFICER-1I
DEBTS RECOVERY TRIBUNAL LUCKNOW

The above mentioned Bomowers [ Guaraniors are advised | 1) To collect the ongénal nolice from the undersigned for more and complete
details and [2) Topay the balance outstanding amount interest and costs et within 80 days from the date of nofice refarred o above to
avond further action under the SARFAESIACE,

Dated : 30-01-2025, Place : Agra

Authorised Officer, HINDUJA HOUSING FINANCE LIMITED

CAPRI GLOBAL HOUSING FINANCE LIMITED

Registered & Corparate Office 502, Tower-A, Peninsula Busiress Park, Senapati Bapat Marg, Lower Parel, Mumba-400013

Circle Office Address - 98, 2nd Floor, Pusa Road, New Dethi - 110060
DEMAND NOTICE

Ungier Section 14(Z) of the Secundsation And Reconsinuction of Firancial Assets And Enforcament OF Secunty interast Act, 2002 read with Buie 3.{1) of
the Secunly interest (Enforcement) Rules: 2002, The undersigned & the Authorsad Officer of Capr Global Housing Finance Limited [0GHFL) under
Securiisation And Recarsiruckan Of Financial Assels And Enforcamant of Sacirly Infarest Aot 2002 [the said Act). In axercza of pawers canferred
urder Section 13012) of the said Aol read with Rule 3 of the Securily Inferes! (Enforcament) Rues; 2002, the Authonsed Officer has issued Demand
Molices under section 13{2} of the said Acl, calling upon the fallowing Bomowsarfs) (the “said Borower]s)), 1o repay the amounts menficned o tha
respactive Damand Moliceds) sesued o them that ane alzo given balow, In connection wilth above, Molics i heredy gvan, once again, o the said
Sorrowear(s] ko pay 1o CGHEL, witken B days rom the pubicalion of this Maolice, (he ambunts indicaled harein balos, logethersith lurtber spplicaba
inferest from {he dalefs) mendioned below Bl the dade of payment andior realzation; payvable under the kben agreemendt read with other
documentshentings, T any, execuled by [he said Bomowenz]. As securdy for dus repayment ofihe loan, the Blkewing asseds have been morgaged b
CGHFL by the sad Borrowan|s] raspactivaly

APRIGLOBAI

SR AL | ]

5. | Name of the Borrower(s)/ Demand Natice | Description of secured asset

M. | Guarantor(s) Dt and Amaunt! (immovable property)

1. |(Loan Account No.| 24-Jan-2025 | Allthetpieceand parcel of Propary BearngA- 436, area admeasuring 20 50, Yds
| LNCGCPURTLOODODOBTST (Old) | Rs, 1,304,028 | e, 13.25 5g. M, out of Khasra Ne. 478, Ward No. 9, Vikage Beharipur, in the
| SOBO0O004SD53E (New) (Gandhinagar abadiof Dayalpur, llaga Shahdara, Dalhi — 110084, Bourded As: East By - Read
| Branch) Bhag Singh [Borrower) Mrs. 29, Fiwide, West By - Property of Sh. Kham Chand, Morh By =Property Mo, A-4/35
| Viresh Devi, Sachin Kumar South By - Propesty No. A-3136 [Part]
| (Co-Borrower)

3 | (Loan Account No. LNHENOG000133027 | 24-Jan-2025 | Al Piace and Parcel of property having land and bullding having land area
| [Od) 53100000578472 (New) (Noida | Rs.1,035408 | admeasuring 106.85 59 Yds (le. B3.43 5o Mis), situated In Vilaga Sherpur
| Branch) Late Om Prakagh{Through his Mazara, Kakore Dehat, Parganaz and Tehsil Sigandrabad, District Bulandshahar,
| Legal Heirs) (Barrower) Mrs. Durgesh Litkar Predesh— 203203 Bounded as follows: East By: Housa of Jagrash Singh
; (Co-Borrower) | Wasl By: Houseal Jaghpat Singh Marlh By: House of Chidda South By: Road

{he Act and B apolicable Rubas, entirely at he resis of the sakd Bormoders as fo the costs and consecquences. The said Bomowers are prohdbited under
the Act fram iransfering e aforesaid assels, whether by way of sale, easeor othenwise wishoot the priorwrithen consent of CGHEL. Any person who
contravenas or abets contravention of the pravisions of the said Actor Rules made the reunder, shakbe liable for imgnsenment endlor penalty as
provided underthe Aci,
Place : Delhi
Date ; 31/01/2025

Scll- {Authorised Officer),
For Capri Global Housing Finance Limited (CGHFL)

Public Notice For E-Auction For Sale of Immovable Properties

Sale of Immovable property mortgaged to IIFL Home Finance Limited (Formerly known as India Infoline Housing Finance Ltd.) (IIFL-HFL) Corporate Office
at Plot No. 98, Udyog Vihar, Phase-IV, Gurgaon-122015 (Haryana) and Branch Office at "30/30E, Upper Ground Floor, Shivaji Marg, New Delhi -
110015" under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002(hereinafter "Act"). Whereas the
Auhorized Officer ("AQ") of IIFL-HFL had taken the possession of the following property/ies pursuant to the notice issued U/S 13(2) of the Act in the fol-
lowing loan accounts/prospect nos. with a right to sell the same on "AS IS WHERE IS, AS IS WHAT IS BASIS and WITHOUT RECOURSE BASIS" for
realization of lIFL-HFL's dues, The Sale will be done by the undersigned through e-auction platform provided at the website: www.iiflonehome.com

Borrower(s) / Demand Notice Description of the Inmovable Date of Physical |_ Reserve Price
Co-Borrower(s) / Date and Amount property/ Secured Asset Possession Rs. 22,51,000/-(Rupees
Guarantor(s) [ 11-Jul-2024 Rs. 20,33,075/- | Al that part and parcel of the property bearing 20-Jan-2025 | Twenty Two Lakh Fifty One
1. Mr. Amit Kumar | (Rupees Twenty Lakh Thirty | Third Floor With Roof/ Terrace Rights Towards | Total Outstanding as | Thousand Only)
Sinah Three Thousand Seventy | Left Side (Southern-Western Portion), Built Up | On Date 09-Jan-2025 EarmestMonev-Deposit
- |I<ng 3 Five Only) Property Bearing Plot No. 194, Out Of khasra |Rs. 21,74,741/- (Rupees| - (EpD) Re.2 L
. Mrs. Kavita Rani |~ ; No. 105/9/2, Village Palam, Vishwas Park, Twenty One Lakh sy
Bid Incl:ease Amount Block-E, Uttam Nagar, Delhi, 110059. Area | Seventy Four Thousand| _(Rupees Two Lakh Twenty
(Prospect No Rs.25,000/ (Rupees TWenty : Five Thousand One Hundred
1L10101722 Five Thousand Only) Admeasuring (In Sq. Ft): Property Type:| Seven Hundred Forty onl
0101722) Land_Area Property Area: 540.00. One Only) nly)
; . g/lr. AStul 09-Jul-2024, Rs. 42,70,620/- /BXII |that pgrt alndsparcel Igf the propertyf bKeharing 15-Jan-2025 | Rs.50,72,000/-
. Shri Sai Rupees Forty Two Lakh uilt up Single Storey Property out of Khasra ; (Rupees Fifty Lakh Seventy
Enterprises (seventy Thgusand Six  |No. 64, bearing Property No. C-53/4-A, situat- Igtaola%mg;??:rlﬂgogg Two Thousand Only)
3. Mrs. Bhawna Hundred Twenty Only) ed at Village Moujpur, in the abadi of Gali No.| p 46.15.115/-(R i -
h Ry | Rs.46,15,115/-(Rupees |  Earnest Money Deposit
4. Mrs. Gunjan - 2, Mohanpuri, Moujpur, lllaga Shahdara, Delhi- ; ;
Bid Increase Amount - Forty Six Lakh Fifteen |(EMD) Rs.5,07,200/- (Rupees
(Prospect No Rs. 50,000/- (Rupees Fift 110053. Area Admeasuring (In Sq.Ft.) Property Thousand One Five Lakh Seven Th q
983490 & T dlgl "Y' |Type: Area_Admeasuring, Land_area, Built_Up| 1yndred Fifteen Only) |ve_|_a ! even olusan
IL10412158) ousand Only) _Area Property Area: 900.00, 450.00, 1215.00. |  Two Hundred Only)
18-Jul-2024 All that part and parcel of the property, 18-Jan-2025 | Reserve Price
Rs. 42,70,585/- bearing Property 1:- for Prospect Nof ~Total Outstanding | Property 1 for Prospect No
(Rupees Forty Two Lakh  |1L.10342687 : Portion of Second Floor , Front as On Date IL10342687 : Rs.15,23,000/-
Seventy Thousand Five |Side without Roof/Terrace Rights in Built Up 09-Jan-2025 (Rupees Fifteen Lakh Twenty
Hundred and Eighty Five  |Property No 14 , Saleable Area ad Measuring| ~ Rs. 45,14,926/- Three Thousand Only)
1. Miss. Sanjana Only) 450 Sq. Ft..out of Khasra No 19/1 , Situated| (Rupees Forty Five | Property 2 for Prospect No
2. Mrs. Santosh Bid Increase Amount  |in the Revenue Estate of Vill Hastsal , Colony] ~ Lakh Fourteen IL10348640: Rs.13,61,000/-
Rs. 25,000/- Known Vikas Nagar , Block-E , Uttam Nagar,|  Thousand Nine (Rupees Thirteen Lakh Sixty
(Prospect No (Rupees Twenty Five  [New Delhi-110059 Hundre% le)enty Six - OneMThousgnd Only()E i
IL10342687 & | Thousand Only) For Both |pronerty 2:- for Prospect No 1L10348640 nly arnest Money Deposit
1L10348640) Properties Portli)on gf Second Flogr Back Side without Property 1 for Prospect No
R . L IL10342687 : Rs. 1,52,300/-
oof/Terrace Rights in Built Up Property No :
. (Rupees One Lakh Fifty Two
14, Saleable Area ad Measuring 450 Sq. Ft.,
: ) Thousand Three Hundred Only)
out of Khasra No 19/1 , Situated in the
. Property 2 for Prospect No
Revenue Estate of Vill Hastsal , Colony IL10348640 : Rs. 1,36,100/-
Known Vikas Nagar , Block-E , Uttam Nagar, (Rupees One Lakh Thirty Six
New Delhi-110059. | Thousand One Hundred Only)
16-Aug-2024, All that part and parcel of the property bearing| Symbolic Possession| Rs. 40,34,000/-
1. Mr. Abhishek Rs.43,59,044/- Built Up First Floor (Back Side), Without 07-Nov-2024 | ,
Gupta (Rupees Forty Three Lakh - [RooffTerrace Rights, Built on Property Bearingi———-= = ! (Rupees Forty Lakh Thirty
2. Mrs. Priya Singh | Fifty Nine Thousand and |No. 47, Out of Khasra No. 58/21, Situated In| Total Outstanding as | o 2\ i o)
Forty Four Only) Area Of Village Hatsal, Delhi Known As Mohan| on Date 09-Jan-2025
(Prospect No Garden, In Block No. L-2A, Uttam Nagar, New|  Rs. 45.35.514/-
1L10242747) Rs. 40,000/- Delhi, 110059. Area Admeasuring (In Sq. Ft.): R ,F ,rt i ,
(Rupees Forty Thousand |Property Type: Saleable_Area, Carpet Area | (Rupees Forty Five Earnest Money Deposit
Only) Property Area: 900.00, 720.00 Lakh Thirty Five (EMD)

Rs. 4,03,400/- (Rupees Four
Lakh Three Thousand Four
Hundred Only)

Thousand Five
Hundred Fourteen
Only)

Important Information: This auction is published basis possession vide Sec 13 (4) of SARFAESI Act.
Physical possession will be offered post receiving of Section -14 order as per process laid down under
SARFAESI Act and as and when physical possession will be taken. Bidder shall do necessary due-dili-
gence in respect of documents and legality before participating in auction proceedings

Date of Inspection of property EMD Last Date Date/ Time of E-Auction
06-Mar-2025 1100 hrs -1400 hrs 10-Mar-2025 till 5 pm. 12-Mar-2025 1100 hrs-1300 hrs.

Mode of Payment :- EMD payments are to be made vide online mode only. To make payments you have to visit https://www.iiflonehome.com and pay
through link available for the property/ Secured Asset only.

Note: Payment link for each property/ Secured Asset is different. Ensure you are using link of the property/ Secured Asset you intend to buy vide public
auction. For Balance Payment - Login https://www.iiflonehome.com >My Bid >Pay Balance Amount

TERMS AND CONDITIONS:-
1. For participating in e-auction, Intending bidders required to register their details with the Service Provider https://www. iiflonehome.com, well
in advance and has to create the login account, login ID and password. Intending bidders have to submit / send their "Tender FORM" along
with the payment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.
The bidders shall improve their offer in multiple of amount mentioned under the column "Bid Increase Amount". In case bid is placed in the last
5 minutes of the closing time of the auction, the closing time will automatically get extended for 5 minutes.
The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and the balance 75%
of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall be in the prescribed mode of payment.
The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity
charges, land and all other incidental costs, charges including all taxes and rates outgoings relating to the property.
The purchaser has to pay TDS application to the transaction/payment of sale amount and submit the TDS certificate with IIFL HFL.
Bidders are advised to go through the website https: // www.iiflonehome.com and https://www.iifl.com/home-loans/properties-for-auction for detailed
terms and conditions of auction sale & auction application form before submitting their Bids for taking part in the e-auction sale proceedings.
For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID:-
care@iiflonehome.com, Support Helpline no.1800 2672 499.
For any query related to Property details, Inspection of Property and Online bid etc. call IIFL HFL toll free no.1800 2672 499 from 09:30 hrs to
18:00 hrs between Monday to Friday or write to email:- care@iiflonehome.com.
9. Notice is hereby given to above said borrowers to collect the household articles, which were lying in the secured asset at the time of taking
physical possession within 7 days, otherwise IIFL-HFL shall not be responsible for any loss of property under the circumstances.
10. Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above said articles same shall be sold in accordance with Law.
11. In case of default in payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be can-
celled and the amount already paid will be forfeited (including EMD) and the property will be again put to sale.
12. AO reserves the rights to postpone/cancel or vary the terms and condition of tender/auction without assigning any reason thereof. In case of
any dispute in tender/Auction, the decision of AO of IIFL-HFL will be final.
STATUTARY 30 DAYS SALE NOTICE UNDER RULE 8 (6) OF THE SARFAESI ACT, 2002
The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date of
Tender/Auction, failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost

Place:- Delhi, Date: 31-Jan-2025 Sd/- Authorised Officer, IIFL Home Finance Limited.
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PIRAMAL CAPITAL AND HOUSING FINANCE LTD .
(Formerly known as Dewan Housing Finance Corporation Ltd.)
CIN: L65910MH1984PLC032639

Rogistered Office: Linlt Mo-601, &th Floar, Prarnal Amifi Bulding, Piramal Agastya Comporate Park,

Kamiani Junciion, Opp. Fire Siation, LBS Marg, Burka (West), Mumba-400070 =T +81 72 3302 4007,

Branch Address: Unit Mo, 01 & 08, Ground Flogr, GO-ITL Morth Ex Tower Plof Mo, A-2 Metaji Subhash Flace
Mew Dialhi — 110034

POSSESSION NOTICE

For Immavable Property as per Rule 8-(1} of the Security Interest (Enforcement) Rules, 200 and Appendix- [V

Vihareas, the undersgned baing the Aulhonzad Cfficer of Piramal Capilal & Howsing Financs Limited  (Formally Known as DHFL] undar the
Securiization and Reconstruction of Financial Assats and Enfarcement of Security Interest Act 2002 &nd in exercise of powars confered under
section 13(12) read with Rule 3 of the Secury Interast (Enlorcement) Rules X102, Demand Nolicais) issued by tha Authorsed Officar of 1he
company i the Borroweniz) | Guaranions) mentioned herein below o repay the amount mentioned in the notics-withen 60 days from the date of
racaiplof the sald nalice. The barrower having failed o repay the amound, nabce iz heraby given o the Borrower{s ) Guaranlon's) and the publicin
general that the undersigned has taken possession of the property described herein below in exercise of pawers conferred on him under Sub-
Saction (4] of the Sackion 13 of the said Act read with Fula B of the Sacurity Inerest Enforcamant rilas, 2002, Tha borrower's afterdion is invitad 1o
provisians of suly—section (8) of section 13 ofthe Act, in respect of ime avaiable, Inredeem the seciwed assels. The bormower in paricular and the
public In genaral are haraby caulioned nol o deat with tha properdy and any dealngs with e prapery will ba subgect 1o lhe charme of
PCHFL{Formally Knoan &z DHFL} for an amount a5 mentioned herein under with mtarest thergan
ﬁ Name of the Borrowers) | Description of Secured Asset Demand Notice Duate of

| Guarantor(s) {Immaovable Property) Date and Amoint Possession
[ 1 |{Loan Coda Mo 13100002355), H. No-15481, Block C, (33 Feet Road), (30-Jan-23 for Rs.42,36,02%- | 250172025
{Branch — Delhi - Piaerpura), Sgrm Magar, Vakil Ki Kethi, Faridabad, |(Rupees Forty Two Lakhs Thirty |{Symbeolic)
Rishi Pal [Barroaer) Haryana—1210Hand the same s bounded [Six Thousand and Twenty Mine
Laxm| Devi (Co-Bormower) as under: Norh © Ne Read, South: SwOnly)
H.Mo. 1548, East : Mw H.Mo: 1539, West:
SaH.MNo. 1547
Al that piece and parcel of land bearng Piol [15-0c1-24 for Rs.12,84,85,158)- | 27/01/2025
Mo B, Gubrahar Marg Road, maasuring 855 | [(Rupees Twelve Crore Eighty- |{Symbalic)
s5g.m in the resicenfal coiony known asDLF (Four Lakh Eighty-Nine
Cutah Enclave Compliex sifuated & Villags (Thousand One Hundrad Fifty-
Sarhaul, Tehsil and Disincl  Gurgaon |Eight Only)
(Haryana), Bounded as; East: Road, West:
Flol Mo. Guimabar MargT, Maodh: Boad,
Sauh: Haad,

G piramal
Capital & Housing Finance

| 2 |Lean Coda No. 198PTM32555), (Branch -

| |Dalke- Priemaura), Hangi International Privata

Limited, {Through its Disachor Mr. Amzndaep

simgh Rangl) (Borrower), Rangl International

{ Private Limited. (Thraugh ils Deeclor Ms. Nila

Rang) (Co-Borrower), Amandeep Singh

Rangi (Co-Borrower and Legal Heir of Late

Surindar Sngh Rangl), Nila Rangl (Lagal Helr
!-:r Lale Surinder Singh Rangi)

Place : Delhi-MCR

Date - 31,01, 2025

Sd- [Authorised Officer)
PIRAMAL CAPITAL AND HOUSING FINANCE LTD.

Public Notice For E-Auction Cum Sale (Appendix - IV A) (Rule 8(6))

Sale of Immovable property mortgaged to [IFL Home Finance Limited (Formerly known as India Infoline Housing Finance Ltd.) (IIFL-HFL)
Corporate Office at Plot N0.98,Udyog Vihar, Phase-IV,Gurgaon-122015.(Haryana) and Branch Office at:- . 30/30E, Upper Ground Floor, Shivaji
Marg, New Delhi - 110015 under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (here-
inafter "Act"). Whereas the Auhorized Officer ("AQ") of IIFL-HFL had taken the possession of the following property/ies pursuant to the notice issued
U/S 13(2) of the Act in the following loan accounts/prospect nos. with a right to sell the same on "AS IS WHERE IS BASIS, AS IS WHAT IS BASIS
AND WITHOUT RECOURSE BASIS" for realization of [IFL-HFL's dues, The Sale will be done by the undersigned through e-auction platform pro-
vided at the website: www.iiflonehome.com

1. Mr. Devendra Kumar
Singh, 2.Mrs Sonu
Kiroula, 3.We Care

Rs.14,18,196/- (Rupees
Fourteen Lakh Eighteen
Thousand One Hundred

92, 2nd floor B-Block, Back Side Unit/Without
Roof/Terrace Rights Matiala Extn, Uttam

Total Outstanding As
On Date 09-Jan-2025
Rs. 17,87,602/-

Borrower(s) / Demand Notice Description of the Immovable Date of Physical Reserve Price
Co- Borrower(s)/ Date and Amount property/ Secured Asset Possession Rs. 9,00,000/- (Rupees
Guarantor(s) 11-Jan-2021, All that part and parcel of the property Plot No 01-Feb-2024 Nine Lakh Ninety

Thousand Only)

Earnest Money Deposit

Services, 4.Mr Arun Ninety Six Only) (EMD)Rs. 99,000/-

(Rupees Seventeen Lakh

Kumar, 5.Mr Harshil Bid Increase Amount Nagar Wes! Delh,l 10059 Eighty Seven Thousand (R%)]ees ngeéy |N|ne
Wadhwa (Prospect No| Rs. 20,000/- (Rupees | (Area admeasuring 360 sq. ft.) Six Hundred and Two ousand Only)
860736) Twenty Thousand Only) Only)
06-Dec-2023 All that part and parcel of the property bearing 01-May-2024 Rs. 16,50,000/-
Rs.23,39,392/- (Rupees |Upper Ground Floor, Back Side, (2bhk),| Total Outstanding as | (Rupees Sixteen Lakh
1. Mr. Avinash Bhatt | Twenty Three Lakh Thirty |Without Roof Rights, Built On Property Bearing | On Date 09-Jan-2025 | Fifty Thousand Only)

Nine Thousand Three

Plot No E-15, Out Of Khasra No 338 And 339, Rs. 29,46,987/-

2. Mrs. Pooja Bhatt

Hundred and Ninety Two |Situated In The Area Of Village Nawada, Delhi, | (Rupees Twenty Nine | Earnest Money Deposit
(Prospect No Only) Colony Known As Bhagwati Garden Extn., In Lakh Forty Six (EMD)
1L10229260) Bid Increase Amount _|Block-E, Uttam Nagar, New Delhi 110059. Area | Thousand Nine Hundred | Rs. 1,65,000/- (Rupees
Rs.25,000/-(Rupees Twenty |Admeasuring (IN SQ. FT.): Property Type:| and Eighty Seven Only) One Lakh Sixty Five
Five Thousand Only) ~ [Area_Admeasuring Property Area: 450.00 Thousand Only)
Date of Inspection of property EMD Last Date Date/ Time of E-Auction

18-Feb-2025 1100 hrs -1400 hrs 21-Feb-2025 till 5 pm. 24-Feb-2025 1100 hrs.-1300 hrs.

Mode of Payment :-EMD payments are to be made vide online mode only. To make payments you have to visit https://www.iiflonehome.com and pay through
link available for the property/ Secured Asset only., Note: Payment link for each property/ Secured Asset is different. Ensure you are using link of the proper-
ty/ Secured Asset you intend to buy vide public auction.For Balance Payment - Login https://www.iiflonehome.com >My Bid >Pay Balance Amount.

TERMS AND CONDITIONS:-

1. For participating in e-auction, Intending bidders required to register their details with the Service Provider https://www. iiflonehome.com well
in advance and has to create the login account, login ID and password. Intending bidders have to submit / send their "Tender FORM" along
with the payment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.

2. The bidders shall improve their offer in multiple of amount mentioned under the column "Bid Increase Amount". In case bid is placed in the last

5 minutes of the closing time of the auction, the closing time will automatically get extended for 5 minutes.

The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO

and the balance 75% of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment

shall be in the prescribed mode of payment.

The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity

charges, land and all other incidental costs, charges including all taxes and rates outgoings relating to the property.

The purchaser has to pay TDS application to the transaction/payment of sale amount and submit the TDS certificate with [IFL HFL.

Bidders are advised to go through the website https: //www.iiflonehome.com and https://www.iifl.com/home-loans/properties-for-auction for detailed

terms and conditions of auction sale & auction application form before submitting their Bids for taking part in the e-auction sale proceedings.

For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID:-

care@iiflonehome.com, Support Helpline Numbers:@1800 2672 499.

For any query related to Property details, Inspection of Property and Online bid etc. call IIFL HFL toll free no. 1800 2672 499 from

09:30 hrs to 18:00 hrs between Monday to Friday or write to email:- care@iiflonehome.com

9. Notice is hereby given to above said borrowers to collect the household articles, which were lying in the secured asset at the time of taking
physical possession within 7 days, otherwise IIFL-HFL shall not be responsible for any loss of property under the circumstances.

10. Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above said articles same shall be sold in accordance with Law.

11. In case of default in payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be can-
celled and the amount already paid will be forfeited (including EMD) and the property will be again put to sale.

12. AO reserves the rights to postpone/cancel or vary the terms and condition of tender/auction without assigning any reason thereof. In case of
any dispute in tender/Auction, the decision of AO of IIFL-HFL will be final.

15 DAYS SALE NOTICE UNDER THE RULE 9 SUB RULE (1) OF SARFAESI ACT, 2002
The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date of
Tender/Auction, failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost.

Place:-Delhi, Date: 31-Jan-2025 Sd/- Authorised Officer, IIFL Home Finance Limited.
AUTHUN AUTHUM INVESTMENT & INFRASTRUCTURE LIMITED
Mumbai-400 021. Ph.: (022) 6747 2117 Fax: (022) 6747 2118 E-mail: info@authum.com

DEMAND NOTICE
Branch Off. : 1 A, 1st Floor, Gopala Tower 25, Rajendra Place, New Delhi-110008.

Whereas the borrowers/co-borrowers/guarantors/mortgagors mentioned hereunder had availed the financial assistance from
Authum Investment & Infrastructure Limited(“AllL”) (Resulting Company pursuant the demerger of lending business from
Reliance Commercial Finance Limited (“RCFL”) to AlIL vide NCLT order dated 10.05.2024) We state that despite having availed
the financial assistance, the borrowers/ guarantors/ mortgagors have committed various defaults in repayment of interest
and principal amounts as per due dates. The account has been classified as Non Performing Asset on the respective dates
mentioned hereunder, in the books of AlIL in accordance with the directives relating to asset classification issued by the National
Housing Bank, consequent to the Authorized Officer of AlIL under Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 & in exercise of powers conferred under Section 13(12) read with Rule 3 of Security
Interest (Enforcement) Rules, 2002 issued Demand Notices on respective dates mentioned herein below under Section 13(2) of
SARFAESI Act, 2002 calling upon the following borrowers/guarantors/mortgagors to repay the amount mentioned in the notices
together with further interest at the contractual rate on the amount mentioned in the notices and incidental expenses, cost,
charges etc until the date of payment within 60 days from the date of receipt of notices. The notices issued to them on their last
known addresses have returned un-served and as such they are hereby informed by way of public notice.

w
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Regi. Off. : 707, Raheja Centre, Free Press Journal Road, Nariman Point,

Sr. Loan No. / Name Of The Borrower / Co-BorrowerAnd | NPADATE | Date Of Outstanding | Loan Amount
No. Address Guarantor Name Demand Amount
Director Name Notice
1. |Loan Account No. RLLPDEL000005924 Anita Panwar | 11.01.18 | 23.01.25 Rs Rs
Anil Panwar (Deceased) (Legal Heir) 3254827/- 2000000/-

(Through lts All-Legal Heirs)

161-B Gautam Nagar Yusuf Saraibehind
Indian Oil Building Delhi-110049

Description Of The Mortgage Property:- All The Piece And Parcel Of The Property Bearing Municipale No. 161-B,
Situated In The Revenue Estate Of Majid Moth Presently Known As Gautam Nagar, New Delhi, Khasra No. 116/93/1, Yusuf
Sarai, Behind Indian Oil Building, Delhi-110049. Admeasuring 100 Sqg.yds

2 |LOAN ACCOUNT NO. RHAHDEL000073832 | Poonam 11.12.22
Davinder Kumar Gupta/ Flat No. 1 Ff Aggarwal
Front Side Plot No A-387 Block- A

New Panchawati Colony Ghaziabad Up
Ghaziabaduttar Pradesh-201001 Also
At:-A 284 Wow Panchawati Colony Block A
Ghaziabad Uttar Pradesh-201001
Description Of The Mortgage Property:- All The Piece And Parcel Of The Property Mig -01 On First Floor, Residential
Plot No. A-387 Land Measuring 102.77 Sq.yds, Khasra No. 1375, Block-A New Pachawati Colony, Village — Dendaheda
Pargana- Loni, Tehsil And District. Gaziyabad-201001 (U.p.)

3 |Loan Account -No.RHAHDEL000040936/1 Khusboo
Kamal Kumar Atri/Flat No. 1506 15th Floor Verma
Tower E-5 Panchsheel Greens -1l Plot No.
Gh-01a Sector 16 Greater Noida Uttar
Pradesh-201308

Description Of The Mortgage Property:- All The Piece And Parcel Of The Property Flat No. 1506 15th Floor Tower E-5
Panchsheel Greens -li Plot No. Gh-01a Sector 16 Greater Noidauttar Pradesh-201308 Admeasuring 915 Sq.ft.

23.01.25 Rs Rs
2226692/- 1500000/-

06.06.19 | 23.01.25 Rs Rs

3068293/- | 2478848/-

4 |Loan Account No. RLELMRT000403203/ Noushad 12.07.22 | 18.01.25 Rs Rs
M/S A One Moulding Casting, Through Its Khan & 29,66,348/- | 2000000/-
Proprietor - Mr. Noushad Khan, 1596/5, Lisari | Shabina
Road, Tarapuri, Meerut, Uttar Pradesh Kham

Description Of The Mortgage Property:- All that piece and parcel of a Residential Plot, measuring 150.50 Sg. Meter
consisting of khasra no.2920 situated at Mohalla Tarapuri, Meerut City, Lisari Road, Meerut, the boundaries of which are
given as under:-East : 20 Feet Rasta 10 feet wide, West: 21 Feet 08 Inch/Lisadi Road, North : 79 Feetg-112Inchi Plot
Mohammad Irfan. South: 75 feet 9 Inch/Plot Mohammad Rashid

5 |Loan Account No.RLHLDEL000032368/ Ritu Mishra
Swadesh Kumar Mishra

H No-A-63 Sf Block-A South Extension Part Il
Delhi-110049 Also At:-D-187 Sushant Lok -I
Gurgaon Haryana -122001

Description Of The Mortgage Property:- All Piece And Parcel Of The Property Entire Second Floor, Withdout Roof
Rights Of Built Up Property Bearing No. A-63, Area Measuring 360 Sq.yds, Situated At South Extension, Part-li, New
Delhi, Alongwith One Servant Quarter With Toilet At Maznine Floor, Fitted With Elactric And Water Connection In Running
Condition, With All Rights, Title And Interest With Freehold Rights Of The Land Thereto

6 |Loan Account RLLADEH000318137 SUSHMA 15.09.21 | 18.01.25 Rs Rs
Umed Singh Rana/ C/63 Race Course Nai RANA 21,45,684/- | 1500000/-
Basti Block C , Dehradun , Uttarakhand
Zip:248001 Also At:-Sneha Cloth Corner ,
Maijri Mafi , Mohkampur Garhwal Market ,
Dehradun , Uttarakhand Zip:248001

Description Of The Mortgage Property:- All that piece and parcel of Shop forming of land bearing Khata No. 278 (Fasli
Year 1416 to 1421) Ground Khasara No. 82 D, Area Measuring 14.80 sqg. mtrs, totally covered without Roof right situated
at Mauza Majri Mafi, Pargana Parwadoon, Distt.-Dehradun, Uttrakhand - 248001 which is bounded as under- East- 30 ft.
wide road, side measuring 8 ft. 10 inch; West- Property of Shri Raja Ram Gupta; North- Property of Shri Anand Songh Negi;
South- Property of Shri Gukul Chand

16.03.24 | 10.01.25 Rs Rs

12549545/- | 12500000/-

7 |Loan Account RLELMRT000383400/ Mohasim 23.04.21 | 18.01.25 Rs Rs
P P Tyre Retreading Raza Khan, 2844340/- 1500000/-
Through Its Proprietor, 5 Nouhandi Ground Parveen
Hune Walabagh,Near Kali Mandir, Meerut, Begum &
Uttar Pradesh - 250002 Parvez Fayyaz

Description Of The Mortgage Property:- All That Piece And Parcel Of Property |.e. House No. 530/13, (Area Of Land -
62.72 Sgm Or 675 Sq. Ft.), Sector 13, Shahstri Nagar, Meerut, Uttar Pradesh - 250002. Bounded As Under:-East - House
No. 529/13; West - House No. 531/13;North - House No. 539/13;South - 12 M Wide Rasta

In the circumstances as aforesaid, the notice is hereby given to the above borrowers, co-borrowers and/ or their guarantors
(where ever applicable) to pay the outstanding dues as mentioned above along with future interest and applicable charges
within 60 days from the date of the publication of this notice failing which further steps will be taken after the expiry
of 60 days of the date of this notice against the secured assets including taking possession of the secured assets of
the borrowers and the mortgagors under Section 13(4) of Securitisation and Re-construction of Financial Assets and
Enforcement of Security Interest Act. 2002 and the applicable rules there under.

Please note that under Section 13 (13) of the said Act, no Borrower shall, transfer by way of sale, lease or otherwise
any of his secured assets referred to in the notice, without prior written consent of the secured creditor.

Dated : 31.01.2025 Place: Delhi Authorized Officer, Authum Investment & Infrastructure Limited

New Delhi




3 faeett

1ol M1l 31 S, 2025 1 9

AUTHUN  3ifgar sedecdic TS swiegaae fofdics

oflga srafae: 707, Tor dee, W 0w wiefe s, adtae uise, 39$-400 021 .
— e (022) 6747 2117 Berer: (022) 6747 2118, ﬁ—:ﬁﬁ: info@authum.com
1 s : s N 2 'y N - 1 8
311'{'{3ﬂ‘13ﬂ‘ ‘{ﬁ?}l‘ fﬁ?{ LFHDFC BANK wasiuwe §& fofPies, wic # 31, duwors sienfire &, ——— (W-/m1i§fm/wa?m_/_ aﬁzs:ﬁ;@waﬁﬁwﬁ1ooo —
CIN:L.26942D11991PLC043776 \ : crae- A, UId g0, Rrarelt Avef, drdY o, a1 R[’eefi- 110015 wiaf® A Sfeaiad Sunaier,/ qE—SuREeier,/ TReXt / damaaie 7 sl gavetie (e e fafes (vamarte) (@R
ol W 702, SreUvAW TS, 19, ARERET oS, wete W, T feeefi-110007 L ' o FU R HARfae e fIfics (IRETHTer) ¥ TALaEve # Tverd! & e e 10.05.2024 & AR FT FINTE
W 01143571044, S 011-4357104 ufRRre-1V-A” (Rraer 8 (6) @ urgenas 3@) srae sufvet o Rt & foe sk gaer & faTor @ SFRRET H) [ i e ure @) oY, §W adr & b forfla Aerier a dRe @ drac[E, SURdis / TReR| / S
qIWEE: www.rcccements.com, -Hel: reccementslimited@gmail.com i foa () Frmach 2002 @ e 8 (6) & wrawrT & wrer ofdq fadita aRwaRmt & siegfiarer oo gafEor qan siei fod sad sl 2002 T <o fafEl & sgaR ot AR gof R b gAIaE | A g B €| i s §b g7 o aREuRy aeffever @ e
31 fo@mR, 2024 F7 T TS qOT HE ST Were foda RuTE @ AR EﬁwﬁwmaﬁﬁﬂﬁzﬁWﬁWﬁﬁWWﬂ@?W‘“W”ﬁ\%ﬁ?%@ﬁwwa()Gﬁ?‘qa’()iﬁa’s’wff el & IgaR wendengud B gRadl # A Sfeafad wdfta e R @ @1 R frefed oR«uRy & wu & Fifed fear
(& wwat #)| | E A o St o st Fowmen @ T fred/aike £ e Afe st wrdewd 5 fBioes © sien afed, stom 2, o uRvmRagey R aReREl & gReRiewer sk gaffa qor sfefy B wads sfifiem, 2002 & ded cendendve @
- — p— . e [ TR 1 W fore o & e S § ot ¥ G o & e 9wl St ge R & ot w e afffa faell @ srgar R f s - iferpe SfSrer ¥ wferfar R (aci) e, 2002 @ o 3 & 1T IRT 13(12) B A vew ARDAT BT FANT R gY WG rfefr,
31122024 | 31122024 | 31122023 JgTedar (3iF) / 13(2) Yaar Reffds yoo wufy /ufdere | amfadw | edseaRr | dftend o 2002 H URT 13(2) & d=d A SfectRaa Hea fafmi w afr Aiftw ot fag €, o FrferRaa SuRaatstt / TReRT / dudadtai
(TR ) | (STeRfa) | (SRR ameee () & amer | 01/08/2019 & 31ef&rTe ST+ gfREufy o fager Few (&) | oo (Suordh) |/ va waer ¥ Aifew ¥ Sfeafaa IR &1 Aifew o SfeaRad I W Hiieers R W AfiR® @9 &R raRee @@, armd, Yok fe & T
AR H FA T (I) 0.56 1.88 131 Lhed @A e . 13.73.26,498) TP R 250, AT 500 T T, | 5,45,00,000/- | 54,50,000/- I @ fafy g Aifew a1 witd @1 aRg | 60 oAl & WiaR g™ &7 sneam far 7ar 8| S Sifow =1 ud W SN fhy Y
arafey o forw g o (@) (I, ffiree we/ et s R A ) | (12.88) (9.05) (2.20) e wede | (@ ake zb—\ﬁtg' ﬁl%?r\’ — 3T W, Ydex 21 U, BRIEMETE, Aifeq a1 ariia @ a9 3 ¢ €, S¥fely S Aduie ol & Argq | qrod fhar S 2 |
Eifﬁ%;ﬁrﬁl%ﬁnﬂzww () (T el speret Sfaveer| - (12.88) (9.05) (220) fofics TR ETR AR A B 3§ Rerd € a; FUT T /SUREBAT BT A9/ U4T HE—SURSA! AR e | AT gEE | SR el
M weeET g i TREX BT W Il # R
T 15 A % fo Y (B (fafrse ek sveren swmemon (12.88) (9.05) (2.20) 240 _ ) arforfSae Ry e 204, &t | 1,10,00,000/- | 11,00,000/- . e w7 =
w2 % %) 3. #1 RIS 1o e 01.08.2019 & stegeme 108 i AR FROE AR, 20/02 /2025 ' & RLLPDEL 24 e 110118 230125 | © a254827,/— | © 2000000/ —
At g Tl AUH A (AT &g (F F @) aw/ (2) wd|  (12.88) (9.05) (2.20) 4. 41 RTSlg HAR S qqex—58, HXIQTaTE, BRATT # Bl Y. 12.00 1. il 0000059 A P, ‘ '
1 A S (TR F Q) F ) . . . 5. 0 A\ A Rerer &1 el R () Sk )
AR - ! | 3. 200 @O T B STIRIRGIRAT & 7ewd ) 161—d1
BECCREI v 560.20 560.20 560.20 6. AT AT HoeT - = T g ) o~ o )
- : : . | wife JaR 20729, &=%e 2225 | 2,25,00,000/- | 22,50,000/- BE3 T TR gg% IR ST g st & 4o
:;T[TF&TCI (9el T < 3ichferd ger-u= # e T Gk R 0.00 0.00 0.00 T Alex, Ader—65, T WRE, froeli—110049
STEH) oeTare, R F Rerd ¥ | — , — — =l .
A9 SR (%, 10/~ T 1) (ST Ao aieg T % k) | (0.05) (0.16) (0.04) o HURT BT fdaRor— HuRy o1 Q1 fRwr TR WRAT 161—d1, Holle A @l o wual # Rerd & fOR acHE # wiaw
T (0.05) (0.16) (0.04) AP FaR T-103, FaeR RIA1-1, | 5,10,00,000/- | 51,00,000/- TR, 7% e, @EwT w1 116 /93 /1, YGB A, T 3ifga RAfesT & 918, Reeh—110049 & 1 & W1 ST 21 100
T ey AIgel, IR yew ¥ Rerd B i T BT A
[ G M e e S S ST A *S[OTATST 3iIE/aT Ut 99 B9 I, B9, I 3T Pew 3 T | | 2 | %7 @l 4. RHAHDEL000073832 FSUISEEIC] 12, 230125 | o 2226692/~ | . 1500000/~
q a?rwré 3f—&ﬁﬁ ( 2024 F e 3? o ?ﬁ&“ﬁ )%22.15% gg frd 3ﬁ3 _;Ff. ¥R EIT{;:[[ g & foga et ok wat & forg, oo wadlewelt §& fofdies, ufn@ Forerar @1 9ewrse https://www.hdfebank.com/personal/resources/ ek AR [ /Telc Fak 1 THUH e AISS 12z
1 WR 1 S fperd ferdir aRomAl e Wl ey g i deaEe www.bseindia.com den :-ggrg;:%?gﬁm Wﬁ;i}?ﬁ,& S T TR L e e R S iR & e B wife FeR U887 WHH-—Y Y TEac Pl
Il JTAEE T www.rcccements.com T ITASH ¥ | I TRUMH h1 HHI-T SeUTH fmmae, Rait : 31/01/2025 www TN g e ) T QSSZSU@W%SOS mégigoﬁ%w%éﬁ%g ST Jdt MTETeTe TR A<e—201001
2015 3 SR R FE T R ’ . : . o ; FA® ICAT—T 284 dqTE UAGS! BlAlF! b T
friorer ew & @ aur St SR W/ o
ST W ffes T HURT BT fAaR0r— HURT BT qR1 THST AR U TH3MSSI —01 U ddl W, AMERA Wiie Fa- T—387 qA A9 102.77
( ngi-/(_) TS, WRIRT HeR 1375, Aih—Y =Y Gl Biell, Ta — SeRel WI— o, dediiel sk f7ar | Mmirmee—201001 (S3.)
L 5 LY . S . LY - S = L P
o :f o?zfﬁzs DIN?T);TST(?:: Al A Ao Higd< It s (tl"I:{'«FITI'I":F-r H) 3 |7 @ —No-RHAHDEL000040936@1 g T o019 | 230125 | waoeszes/— [ ¥ 2478848/

HHA AR AT/ Telc | 1506 1541 ATl AR

TREATI © A Ul HHR 3" "ﬁn’" g5 Tadfier M= | | wife Fwe@r Siga—01¢ Jaex

gisgs sralicay - W—3 /54 UEUE | -irld'ﬂ{'-l'l 18 faeall—110058 16 e AT TR TEI—201308
-r’-T M : Maplullqmdatmni#ugmm! com, praveenadlakhai@gmail.com
WidTsof - 4919899048896

qgh Ca) b Ca) AT 1506 15 CIR §—5 — | |,%ITS 91 —01U
g Uil &7 faavor— Sufr &1 11w wele & g HfSTet $—5 doiiel W=A— | | wife |&T Siva—01Y Haey
I 16 FexX AITST SR WSI—201308 915 T Wi Y |
g —Arard 4. | @ Wenm RLELMRT000403203 / e @ ok 120722 | 180125 |7 2866348/~ | 02000000/~
. . —_— “ e R e ¢ T T g1 AIfeST BIRST, sHD el — 20 Hrene | T€eT @™
B P B = e Th i L = o -y :": ry 2 2 A7 r'l‘ ot 1 1 R
feaiferam= ails L_I_J|I’.-| 19 ¥R, 2016 & dTed qf .J.i’-i_!.l HEAREEA <, 1506,/5, R 8, AT, YT, TR AT
=TT STd of WIH1 deet @i Ao fotdn - 13 weas 2028 .
waF A gvardar anfe &1 Frfieror: 15 wvadl 2025 W 22 Bl 2025 gw SR 1 R ST s @1 a8 93 g ﬁmﬂ; %rq 150.50 qiIHIEY Aigeel z;l_;lgﬂ, e Ridl, fererdl s, RS
!?:1__IJ.[__:_'E.E W H d-,-\r.,i q-':r -'Idrf'-!i'l illlf:l‘l 01 ].I'Frj- 2025 I'?il‘-[-# oo II'I._I.E I.'.I'-h'll ﬁ% ERT T 2920 BT fﬂ‘c"\’, ST W U BEs ﬂﬂ N ©&i— 20 BT IR 10 BIT S, U ¥GH: 21 I 08 sd/ ¥ é
Fremst @t forfdy st v - o3 s 2025 w1 71 3,00 76§ 7 05.00 99l OB S 79 WIE112 S A SO0 @1 << | S 75 Wie o £9,/wie wer

WA -l
sfEssta & wieaids (Faiand) g9 st
grorelton glffsaw smsRRars wisde '

aferef, apzsanay Wi s zenel o2 el sl af ue de) & enarg o HenfEsa

IT"'TF""P-:__TIT BT ¢ i"‘]JTT* T:-FT;-”-F_ :ﬁmj_;ﬂ;mimlml .‘_;r'_ Al 4 45 https:/iwww.eauctions.co.in/ 5, :gﬂw -\qf?-r RLHLDEL000032368 / Ry fsm 16.03.24 100125 | o 12549545/— | 312500000 /—
Hua dffaRess wide faitd e (ol ) & @it ae wie ot i, ot sty e oy BAR TPAT T 17363 THUP =llp—T TSl

e P e e e -Wmﬂmﬂﬁﬁ.{ﬁW} wisde s ?ﬁﬁ%ﬁﬁ- RULR “"'f"." =i T =T e, 7 Rt i 1 | ST e T T ey SIIn| aﬁ-c:_[él %ﬁﬁm—ﬂoom_ﬁﬁw:—@r—m

T AT W AR b UGk S oML ORE T R iR c a1 [t &, [S=11a o7 A4a%, 2023 1 a9 | R g—-1am s ar) fad fHaeer geifiy -
B« AMBCEEIAA0 Mg feifHe s ol dwHTEe hifps:iwww.eauctions.co i s T & <1 Seare] Gr ol o | TP HURT BT [QaRUT— FURT BT YT REAT AR JIel G A%l AiIel, 941 Bd & &R & (AHd AURT &I T—63, &t

AR FFEET = T ey, Frrep—— 'IT" x T afrrra =5 Fra Hﬂﬁﬁﬂﬂ MTﬁT m 360 T TS, ATSY TdRICIM, Ue—% % facell § Rerd, A1 § U A} daex RoaH A8 TR W I 8, fastel 3iR
Elilzec nnrrn;. A - 421601 il (e Aty i) F2403472 /- F249348 / — ! 25000,/ .

TIEEE 1 AT 0 T teife afte H?'I":-h?l e (Armgd | A Rerm B, s, (e EnE | (srdErEm L'sz.ﬂ | BT 6. |77 @@l RLLADEH000318137 T T 15.09.21 180125 | % 2145684/~ | %.1500000 /—

TH B T ] A e | e, e e R/ BT/ Fe RIGEA SR A W BRI g LR | Sl i) v Rig o/ /63 TR R qwd @i A,

I e ; AT A) HI SFIT A7) BN, SRS U 248001 $HP  SlTaT—TRT

q:_'ﬁT_ v ‘FTT ey e T waoar “‘4_“ P 71000 / — FAT BIR, *-I.I\IN“I A, HEHAGR AT AIGE,

R AT TS (e W) E O et of (e afie (FrwE AN E | (FUlE AN | (T ERIG, SRS f379:248001

T:,,:?ﬁ .:,,_,Tn,_::___. AR Tl.r 29%ﬂ,i.i$ﬁq?, Jqq?t-f mﬁﬁ?ﬁ"ﬂﬁ ¥ AT S WA TR A | H ) % FURT BT QAEROL— SH &1 98 G THST ol G &R 278 (HHFA 9 1416 I 1421) dTell A BT 2, TTSS WHRT HEAT

ER i : ! : 82 T, &Ahdl 14.80 T HIex, T AR W B Ied, AIG ATGNI AHI, U1 WRaTg H Refd @ | Riel—<evIgd, STRIES — 248001
AT ARA 5 .l . _ A lF—al FET54481 TET5448 /— | T25000 ¢ ST AR RRT 5o 8- i 30 Wi A1) Wed, 8 BT 10 $9 @ Yord URdH— Sl IS W Tl @GR IR S

"ﬂ T‘r‘rr _I’I’It q"":ﬂﬁ‘:‘: I,g_"_‘ T | Mg A & o S W W qflé"l A Had m gie Ffide o o e (e EEwa ErE | (o Ery e | (osh g e [T W B R SRv- # e Te @ Hufy
e el b 4 e B 76 T S e e m g (ReTaT) S A e A 100% AR IR | S EtaETeE | S0 _
i1t [ et T 3 TE HEWIE (6 30100000 4 — G5 47 17 ) T A WA 7. |71 @@ RLELMRT000383400 / R 230421 | 180125 | . 2844340/ | 1500000/
Az # _"ﬂT 35020 & A5 T | [ AR & [ A ST §1 a9, (31,03 2022 o6 B ofie & anam e srdET AiEm & & R R g wfere S A 9, 5 AR by LI
.‘Hm"ﬂ'_ i KU A S e 0 "”|ﬁ|u LE:E"E‘;’!I"I.:"Ill comy T '.-l_-‘TE! _-l" E: - ﬁ;"rﬁ.' PISES] 8]07{ dTITdl T, DIl ‘:Iﬁ_‘{ E% LIESE W, Sishd
T W -‘I'Fn i b Sricithes; Bl R e TSI — 250002
| i o vy T ] T ST | 15-02-2025 ETE’__'—""'J - R 11064475,/ — 1106448/ — | £10000;
AT FF= A 1 S e | 26002028 ST T 4 PR g g WA B Al iy ,"""m'”.“—"'! r-,’ Ehik ".1. T HURT BT IR0 FURT &7 98 qX1 gl 3R URIel AT HBT AaR 530 /13, (I BT &GS —62.72 AR AT 675 A
T i 7 e oo | S srgarel | o) WIe), WeeY 13, I TR, NS, STR 99 — 250002 | FFTER foRT gaM—d — AHT 9% 529,/ 13, UG — AGH . 531 /13,
AT YA T AMER W WA W (02032025 | AET | Y Hr ) IR — ABM . 539,/13, &7 — 12 Hiex AreT I
atfery e _ H?T.-ﬂ'lﬂf Ale: S o = _ ) Sugth IRRfR # SRS SuRGdlRl, Ae—SuRears iR Se TR (St ff 1] 8Y) @ 39 Aifed & udred 1 ffr ¥ 60
A werur el 1 sfRe gl 12032025 1, g—er S R e B e o & F s o e S gan et e 3 o el & WfioR SWIch I AR B 9= & <ot iR AR Yol a% Nkl e & fog Aifew fear Srar 2, e 39 Afed & fafer
S LR s el (GA B s Em e e o s s | b L e A L A W 60 el &1 FAIT & 918 GRiga aREURRT & Raards T & dRars &1 sel, e faxia aReuRial & gfenyfae<or sk gafmor
::II:-'I I;I:Jr:|| I:le # J_-i._rl-l-ll E;; 17053025 o T B, AT S e A TR T 3 T T A e Tee Al S e e 3R a:?ﬁ mﬁﬂ;ﬁﬁw, 2002 B GRT 13(4) 3R IFS Ted A A & T8d SURGAIRI 3R dgdHdbdia &1 gRigra aRedRrl
2 Sl 1 b T ko il i e e L'!gri*ﬁ—-'im:n—’-'ru':'eh'm BT SHATTHE W, 2auCtions oo in T7 IO £ | il e & N o :
P ST AT T S AT . ; B . Fuar e § I SffEE A uRT 13 (18) & d8d, BIS N SuRGd, G Fvrerar @ gd fafed deAfs & e Ao #
AT ST SR T o b fiffg | 16404-20258 3. T Tearen s el |, 2016 3lle wo s -"*T“f'HLw"'“H'h Al T HIEEH 'ﬁ"ﬂﬁ'“ﬂﬁl el ol bRl off QR <oy @1 fasl, o saen @ AR X ReiaRd TE By
F7 F1 ST TR F1 © e 30 | cvpuanzlease@grmal.com . Tt ST o Forn o mapbeliquidation24 8 gmall com T HE W ST ORI @ @i & | cars feaie : 31.01.2025 5 e wftrgpa s,
e piE i e v : feed 3T geaeTaic Us whregaae ffies
oo 0 el g g e
R - T g AR Aede faiE faem®: 30,01 2025 S e T e |BEIPA-D02/B-N01034/2020- 202113336
¥ 'r\' e | '." = i ¥ - i .
(et st greliededt ShbwE WA RNRE % AW ﬂ T T TR 718 (ool #3e1: mapleliquidation24@gmail com | Mob.: 3899048896
T e - o amm 2T & AEm
; : Froltoegae Sk
T R (f) e RE & g |
sl doiETY HEN: BBI/IPE-0040,/1PA-2/2022-23,/ 50021
=i 30 _-‘H'_‘l“. 2025 TS & B S - crptranzliease@gmall.oom
e g oo A 31.12.2025 W% - e —'.'

5 FuRi=l=Eul £l 7z ] SIERR

& Wm

BAARAT ELECTRONICS

QLALITY, TECHNOLOGY, INNOVATION

HRA SAFZIHFT feiiHesS

(1eN WA & 4R 9T TR w5 3EE)
. 377 L32300KA1954G01000787
gt o WIAHE e — swE i e, Srram, derE - 560 045
¥9R: secretary@bel.co.in FTHEE www.bel-india.in F7HM: 080-25039300

Siaet DERYNERt ol gl
faa @ 2017-2018 o Sifaw ATV W W@ U,/ ISR ATHII
Thi_ TETA0T
TASERT I8 a1 & St § fop shuer aifufem, 2013 &t 9RT 124(6) a2 IHA-T9
R genfua fafemerat fren ud e ffy wifteRRor (o, orRer dudien, a0 Ue
giaer) 2, 2016 ('FM') & Y@EH! % AR, HAA &k o Sl IR e day
H TR R AR G (7) o A1 ST A6k THT qeh AT T A 91 el
&t foran o B, SR ot gR fafrrenienat fen we weaor i wiftreRor (‘iftreReor’)
% e T H gidaRd o ST Save § | 39 Wi H Ut gR st fofte o

17 2018 T ST/ SO S TR 26 ST, 2025 T 1 5% 1% e fomier 31.12.2024 = wame gl 3 = wdi % Peaein v wifea oran Auiiae e afomt @ e

FRpfl e T e A e P e g i s S ( v )
HH & AU 39 THHTH U U W ARHTT IR FS ¢ | T8 TR 37 TIER] . At

1wt § fer IR faim af 2025-2026 % IR TfereRRor 1 BdARa R S w2 - ~ —

v & i <R R H T W A ATiRg = we e ¥R AT o AW A A | 5 A TR A %1 7AW e wn ivE A A W |39 A
T 7 U SRR 1 Q1 fararer oft seire foran € fore 39 A, wiferr Je) A . HHH =4 HAH T
It MEET 3R FeTEe SMEET TR WIfeRvur sl Biaid fohy ST arel Sferarel SR ynfiret : T

£\ ST & S & P 4 ST TR e R e 7 iR Fr H 31.12.2024] 30.09.2024 | 31.12.2023 | 31.12.2024 | 31.12.2023 | 31.03.2024 | 31.12.2024 | 30.00.2024 |31.12.2023 | 31.12.2024 | 31.12.2023 | 31.03.2024
T St IR S TR 1A A S O I e o | (Fran arghfem) (P srfifem) | (Fn i) (e ariferm) (Fran srofem) | (7 wifim)

Heiftrd IRERe, S Wifder w9 # 3fEdt IR W@d € 3R e IR wifter wi
FEiaid fhe o g €, F9a wam < fF et SiaRe e e R fAuila

TRFTIel 1 TeR F % 91, 3% PR @ Sifte w9 § uRakid w0 599 B 1. | TEEEl ® 5 T 575612 | 458341 | 4,13,669| 14,53.830| 11,64,085| 20,116,939 | 577.069| 4.,60,490|4,16,216| 14.61,916| 11,70,416 | 20,26 824
TR e IR GHOS ok el H ¢ AR GHOE SR R | 3HE 9E, 3H MR T

M SR S VWEL A WS UI N T . | % e v WA A wE s w Ba am 175415 | 145088 | 1.17.226| 424237 2904,805| 533456| 1,74,362| 144520|1,13,195| 4.23174| 287614 | 526621
AT T € IE 81 S |

#ie =Y # T T SRR IR A, S e s G wmem 5w 3. | % wzd men sqEverE W v smfa w FEmeme | 175415 | 145088 | 1,17,226| 4,24,237| 2,94,895| 533456| 1,74,362| 1,44,520|1,13,195| 4.23,174| 287614 | 526621
feuiforedt =1 gfaa w3, STel YRYUReN! & I TRl o &7 H TH IR <k SEiaRol

3 fore 1 T 2 4. | W s v o i A s @ fae A 131,606 | 1,09127| 89330| 3,18,347| 223648| 4,02000| 1,31,960| 1,09,278| 86,026| 3,19,566| 2,118,857 | 398524
¢ YT I 25 IR, 2025 I I IAY Tecl Halrd IFRYReh! A hlg AR IMH &l

BT & | el fort Felt TR e o et o srgerer o g, fre # feffa s 5. | ratu &t gt wm s (Rt svafi = mm 136166 | 1.07.422| 85688| 3.26427| 226538 396236 | 135714| 107573| 82383| 327.641| 221747 3.92752

% TR o fafer deor T8 ¥R iR ey wiftreRsor s garaika @Y < |

FT AT ¥ R TR 1 TR I 3 et & st 3 e i @ 7 (% % A1) 3 3773 AW T (W ) it 7]

SO | BT, SRR 1 A STt eafel i e, B Jol o frerd et 6. | S sfiwh v 73008 73088| 73088 73098 73098| 73008 73098 73098| 73098| 73008 73098| 73098
[ft el wfed, Al o <, o g/ HuiRa afehn 1 oo A & ag wefia
IRRYReRT ERT TR0 & ara <ran foham S Tehel €1 21fieh et & fae o 7. | uf¥9rar s
www.iepf.gov.in iR U=t = J=Ee https://smcindiaonline.com/ <& | 4 . 5 A% f 55 i 50 g i P oy iy 555 s
SR TR 35 e Rl o e 5 A, SR e 6 PR o g (X1/- 5o, Fnihign 7)) - - - : - - : : - - -
TSie, THYUEST gered fean urgde fafies, e greed, g Hivd, wie Tiud -2, (¥R 3 =7 wave] & fem)
it -1 selfer TerEE, Wi M ¥ O, FEET, T fReelt ~110058, TEHA Fav He & afvafia (T H)
011-  41410592-94, ¥-"a 3MEsl:  delhi@linkintime.co.in, dJEwREe: =
www.linkintime.co.in ¥ TIF & Thd T | qiZ-
mem%m 1. 3w Tamm o= (s 1 e vE W R amamd) Eem, 2015, 3 Bontin & fatem 33 W A =i v o age et e s oo & e
T
(§F FAR) aw 21 Tt /anfder forira aftoma @ Aol ey =i vraes i JaEmEed (www.bseindia.com 31 www.nseindia.com) 3 su-t & F=amsz (www.bel-india.in) W TueEY 2
. (PUNE AWA R HTAT ), HUA Fiod IR TARA BT : = . E = g : "
iqm 21 St 2025 ) 2. farfrg aftomdi & 3o e 1 ofien sramafien sfafa gm 6 73 s 30 s9ad, 2025 51 st FRvs ge@ i 3o 9 38 st e m=n
wWe: W feoet
HRe Uga G (CIN: L74899DL1994PLC063609 ) E - '-E
Usigha A 11/68, wifq Jer, gar g, T faeeit-110005
thﬁqt +91-11-30111000,40753333 | 'a’)_ORT: +91-11-25754365 - .. ﬁ#ﬂ ﬁﬁ ai'f%mﬁ'ﬂ'l I’Hﬁ E'i:T[ ﬁ-
W smc@smcindiaonline.com I d&@Ee: www.smcindiaonline.com B EF:FTF;I
& —
$smc gl i
moneywlise, be wise ﬁ'.:nm_ 30 , 2025 mﬂamﬁ%}m

e @ e @ ¢ ©

www.readwhere.com



WWW.FINANCIALEXPRESS.COM

FRIDAY, JANUARY 31, 2025

WAAREE ENERGIES LIMITED

NOTICE OF LOSS OF SHARES OF HINDUSTAN UNILEVER LIMITED
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s A along with PAMN & CIMSLLP No, CIN: UGET1OMHZOOBPTCIEZS2E | 2h | TasoIT | aTe1150 | 33TENT4 5 | Tolel comprehensive incoma for the pariod 08683 | 1285534 140514 | 471046 | 1199520 a3z vd
Girgaon, ' | | PAN: ANBCEGIA0D B r85018 BTE1TE 33761198 E | Equity share capital {face value of ¥ 10/~ sach) 2RT2B3 | 287283 | 281739 287285 | 287283 | 281739
Phone : 2386 8065. Addracs, of the registerad offica Office of Corporate Debtor: 3 THEO1G TAPE1200 YETR2Nd ey i ;
Mobile : 9869074144. £ e - £ =t bl T | Reserves (exclsding revaluation reserve) as shown in
Aaryan Publicity Halambhe Shahapur, Balamgaon, Thane 50 115H58T 5555:"-;,“ ERAEITY E = 5 i ; ]
Dadar (E), Shah shir; 2 ' = = ' ully share | face -
e y— I || | Shahapur, Maharashtra, india - 421601 = T T S o B |Eamings per anuity share (face vase of T 10 each)
Mobile: 9320111876 .| URLof website | Notavailable a0 115AEAD SRSAT1A0 Eepe T (nat annuaiised)
B. Y. Padhye Publicity Services, Dhetails of place wivwre MEHmTy af Wurmbai, Dashi NCR LI:: ”EI“E!":IL' ERSA EL'I LE‘E‘EEEQQ ] E‘Hﬁ‘; I:Il'l r:’ 13'1-1 dEE-d d-g:'l 1761 M‘HE 329
P?]t:dar (1;232 9241/ ] ?HNITEE_E'E?'W[_ID;?'CEU e En 115850 LASATI0 EELESITY b} Dikstad {In T 18.33 48,44 4,58 17 54 i 56 376
orel) netalled capetity of main prodects) | Leasing of Caks - e = T
2422 0445. 50 1158542 BRSAZ2A0 RESB2319 Mole:
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DATEY Advertising, | Quantity and value of main | As per avaikable audited bakance sheet for 3l 1333""?3 EF*?H"{HE' EE.:H.H?'EI 1 Tha abima financial results lor he quatar and rine monlhs ended Decambar 31, 2024 haie baen mewiewed Dy the Audl Commitles and appeoved
%’,ff,’lff";;‘;gjg?gg;’;/%)30949817 products/services soid in last FY. 2020-21, tha ravenus from cosrations |s 5:-_{ "T'-"'“'"'%' 105055681 ”:‘5-";?5"*:' by the Board of Direclors &t ther respacive meetings held on January 30, 2025
T | Tnanciel year , | Bs 1mB3Cr ?"I ﬁ.‘-‘d.tl?!u 15?:'5{5'?31 1“?2"5?? 2 Tha abave is an exiract of detailed fomat of the financal resuks far fhe quarter and  nine months ended December 31, 2024 Hed with {he slock
Dadar e + | Number of employees, workmon | NIL 2 1574481 105055781 1 5055830 awchanges under Fequlation 33 of the SEBI (Listing Obligatons and Disciosure Aequirements) Reguiatians, 2015 The full format of the standalone
Mobile : 8691800888 Further details including last Deetails can be sought by sending request o 21l "fz':d"'ﬂ“: 1“5:'5?531 1':‘-_':'%5?:' afd consoidated unawdited Bnangcial resulls for the quarter-and ning months ended December 31, 2024 are-available on www.waames.com,
Central Advertising Agency, available financiad statemants Resoluton Professional at & 1574483 105055881 1 BS0ESE30 W s, com and www Bseinda, com
Makim (W), [with SChedulesh of (wo pears, lisls cirputranzlegsedamail. com, & 1574404 1S0ESI 1 EEIRS0E0 * 3 ! ; : ¥ -
Phone : 24468656 | 24465555 | of creditors are ayailabie at URL: . . . . o % TETIALE Y TnERT 3 The figuees in the resuls are rurded off ta the re-a Wilkcm, except Eamings Per Share, .
Charudatta Advertising, Eligioiisny for resofution applicants | Details can be sought. by sending request to 50 574485 | 105056031 | 105056080 - . For end on behalf of the Board of Directors
A’;’ahi’”. (2’2,2 4 uncher Section 25430 of the Code | Reaoluisn Professional a1 & EORTE 1600509 1B4R0AE4E Sﬂ':
[ | is avaiitabile at URL | irp tranzlesse@gmail.com. at TZ60835 | 18460640 | 1EAGDOETY Place: Mumbai Chairman & M opoe I:Jﬂ' Dn:m
Jay Publicity, Last gate for recaipt of exgresswon A502-2025 PLACE: MUMEA] MAME OF SHARE HOLDER ace; Wumbal alrman anaging Lhrecior
s Gizacas | of Interest | DATE: 31.01.2025 Warayandas W Rizniil joirtly Maysdev {decemssd) Date: January 30, 2025 (DIN 00293668)
b Diste of issee of previsiongd st af 25-03-2035
allavi Advtg. - ? 5
Dadar (W), | prospectiva resolution applicants. |
Maob?lre:(98)69109765 Last date tar Substissan of 02-03-20235 IFL SA MASTA Fi NANCE LIMITED
Shree Swami Samarth Advertising, ; |:.|:._:-eer_"!i|:|!"|$ by |:|_r|l'|.'EE.i|'§-|"..-1: Iest } o CIN: U65191KA1995PLC057884
s (0 — g L',EE"""'T” :"'f" IIEL;.;; LRSI Registered Office: No. 110/3, Lalbagh Main Road, Krishnappa Layout, Bengaluru - 560027
e : | prospactiva resolubion SpHicants | o i .
Mobile : 9869131962 R e T T e T 055008 | _ WebS|te.www.lufl_samas'fa.cc.)m,TeI.0?0 42913500_ _
f)tyf;ts A,;Vs, Mo L. avalkeatian ki | Reg 52(8) Read With Reg 52(4) of SEBI (Listing Obligation and Disclosure Requirement) Regulation 2015
Phane (34304897 and reguest for resolution plans . Statement of Unaudited Financials Results for the quarter ended December 31,2024 (Amount inF[Cr)
te prospective resclulion applicants Bank of India /
Time Advertising, | et date for submisson of | 6049025 ’ : Quarter Ended |9 Months Ended |Quarter Ended| Year Ended
e U P i o Relationshin Fevand hanking SI. Particulars Dec.,31,2024 | Dec.,31,2024 | Dec.,31,2023 | Mar31,2024
Phone : 2446 6191 | resolution plans | . . . . NO 1} ’ ’ ’ ) y ’
Viiava Agencies Process amail id toosubmit cirptranzlease@gmail. com : ASSET RECOVERY H:"HHEEHH" BRANCH : M. D. |. E-l:lll-.’;'lln{,!, First F'{'E[r' : 1 Unaudited Unaudited Unaudited Audited
Dadur ) Expression of Interest 28,5, V. Road, Andhori (West), Mumbai-400 058, Tel, No. (022) 2621 0406 / 07 .
Phone :.2435 5272. ] sa/- E-mail : azset mnz@bankofindiz.co.in 01 | Total Inclome from Operatmnsl 592.88 1,97932 722.52 2,73106
Mobile : 9920640689 IPE - NPV Insolvency Professionals Private Limited POSSESSION NOTICE 02 | Net Profit / (Loss) for the period (before Tax,
e (Formerly Known as Mantrah 1nn1!hmy :‘:uf-?:ﬂnnall :‘;iu;l& Il.:_:-ll:ﬂ} {For Immovable property) {Rule &(1)} Exceptional and/or Extraordinary items) (183.10) 14.21 196.22 657.14
atunga s f gctar - . At . .
Phone: 022-66393184) 022-66332340 O s B e atution Professionat | Bl | WHEREAS The undersigned being the Authorised Officer of the Bank Of India 03 | Net Profit / (Loss) for the period before tax (after
(AR LTS EL In the matter of Tranzlease Holdings (India) Private Limited | B |under the Securitisation and Reconstruction af Financial Assate and Enforcement of Exceptional and/or Extraordinary items) (183.10) 14.21 196.22 657.14
ﬁf,’,‘,"j,”j’iy%“”“ Date: 31st January 2025 B8] Reg. No.: IBBI/IPE-0040/1PA-2/2022-23/50021 Security Inferest Act 2002 and in exarcise of powers conferred under Saction 13 (12) 04 | Net Profit / (Loss) for the period after tax
Phone : 22691584 Place: Hew Dathl AFA valldfty up to: 31.12.2025 read with rule 3 of the Security Interest {Enforcement) rules, 2002 issued a Demand (after Exceptional and/ or Extraordinary items) (136.02) 17.43 149.78 503.05
Motice dated 22.07.2019 calling upon tha borrowers WS, IVRCL_Indore Gujral 05 | Total Comprehensive Income for the period
Tollways Ltd. (Principal Debtar) to repay -an amount rnenr.i-_:-r-e-j in the notice being [Comprising Profit / (Loss) for the period (after
¥ 21,67,34,35,685.20 (Rs. Two Thousand One Hundred Sixly Seven Crores Thirty tax) and Other Comprehensive Income (after tax)] (136.08) 16.83 149.45 501.17
Four Lakhs Thirty Five Thousand Six Hundred Eighty Five & Paise Twenty Only) |  ['06 | Paid up Equity Share Capital 668.44 668.44 668.44 |  668.44
wlih ||-I-|]r|]..'=.l. from .06, 2014 compoundad '.-.'|1r.1 mi nr.r-lyf' rests and all costs. charges, 07 | Reserves (excluding Revaluation Reserve) 1,361.53 1,361.53 1,235.11 1,341.28
expenses imcurred by all banks under consortium within 60 days from the date of 08 | Securities Premium Account 484.06 484.06 484.06 484.06
ricaipl of the sald notice: 09 |Net worth 1,949.41 1,949.41 1,820.64 | 1,919.99
Ihe bortower having falld o (¢aay (e amour, NO1GE S hereby Oen 10 IV DOrT9wsr | |40 | paid up Deb Capital / Outstanding Debt 22.51% 22.51% 16.86% |  17.13%
E-runerﬂ'ﬂ;eszlrigeg harin below llr- EH.I;.rIl:[i:IE-E of powers l:l:-nﬁerred J-:]l:-r- the horrowers 11 | Outstanding Redeemable Preference Shares - - . .
pnder Sub-section (4} of Saction 13 of the Act read with rule 8 of the Sacurity Interest g EDebt. Equ;’ty Rsahtlo fRs. 10 h 349 3.89 4.99 4.64
[Enfarcament) Rules, 2002 on this the 29" day of January of the year 2025. farnlng§ Gfr arggo. S- . /-deac ) .
Tha borrowers in particutar and the public in general is hereby cautionad not to deal | (for co_n.tlnumg and discontinued operations)
with the property and any dealings with the property will be subject to the Charge of the __| 1.Basic: (2.03) 0.26 2.48 8.09
Bank Of India consortium for an amatnt of  21,67,34,35_685.20 (Rs. Two Thousand 2. Diluted: _ (2.03) 0.26 2.48 7.95
Dne Hundred Sixty Seven Crores Thirly Four Lakhs Thirty Five Thousand Six Hundred 14 | Capital Redemptlon.Reserve - - - -
Eighty Five and Paise Twenty Only) with interest thereon. 15 | Debenture Redemption Reserve - - - - |
Tha borrower’s allention &5 invited 1o provisions of sub-secton (8) of tha section 13 of 16 | Debt Service Coverage Ratio NotApplicable| NotApplicable | Not Applicable | Not Applicable
the-act, in respect of time available to redeem the secured assets. 17 | Interest Service Coverage Ratio NotApplicable| NotApplicable| Not Applicable | Not Applicable

# - Exceptional and/ or Extraordinary items adjusted in the Statement of Profit and Loss in accordance with
Ind AS Rules/ AS Rules, whichever is applicable.

DESCRIPTION OF THE IMMOVABLE PROPERTIES

All that piece and parcel of land measuring a lotal extent of 33,59 acres in the name of

By Order of the Board

For IIFL Samasta Finance Limited
Sd/-

Venkatesh N.

Managing Director

DIN: 01018821

Note: a.) The above is an extract of the detailed format of quarterly/ annual financial results filed with the Stock

Exchange(s) under regulation 52 of the Listing Regulations. The full format of the quarterly/ annual financial results is

| available on the websites of the Stock Exchange(s) and the listed entity (https://www.bseindia.com).

Sd/- b.)For the other line items referred in regulation 52(4) of the Listing Regulations, pertinent disclosures have been made
[Jitendra Kumar) to the Stock Exchange(s) (BSE & NSE) and can be accessed on the URL (https://www.bseindia.com).

Chiel Manager / Authorized OHicer ¢.) The impact on net profit / loss, total comprehensive income or any other relevant financial item(s) due to

shivprasad Bhivdatta Shukla situated in Village Valax (Kamshet)y, Tad, Maval, District
Pune, Maharashiva, Specific sunay numbers in the village are as set oul below ;-
Survey No. 54, Hissa No.1 : Survey No. 54, Hissa No. 2, Sureey No. 55, Hissa No. 1
Survey Na. 55, Hissa Na. 2 » Sunny Mo, b6, Sursay Na. 58, Hissa No, 1, Survey Na. 58
Hissa No. 2 Survey No. 59, Hissa No. 2 Sunvey Mo, 53, Hissa Mo, 3,5ursay No. 80
Survey No_ 66, Hissa No. 152 : Survay No. 74, Survay No. 75, Hissa No. 1, Suniey No. 75
Hissa Mo, 2, auney Mo, 76, Hissa o, 1 - Survey No. 78, Hissa No, 27, Sy Na, 78,
Hissa Mo, 2/2, Burvey No. 76, Hissa No. 3 2 Survey No. 76, Hissa Mo. 4, Burvey No. 78,
Hissa No. 5, Survey No, 76, Hissa No. 6, Survey No, 76, Hissa No. 7, Survey No, 76,
Hissa No 8. Survey No. 76, Hissa Mo, 3.

Date : 31.01.2025
Place: Bengaluru

Date : 28.01.2025

Fimasinocimafaxpress oo Place : Valak Pune

Bank of India, ARMEB, Anidheri

change(s) in accounting policies shall be disclosed by means of a footnote

JK LAKSHMI CEMENT

ADVERTORIAL

Bridging Progress and Sustainability with Green Building Solutions

K Lakshmi Cement Limited has come to repre-

sent a strong underpinning of sustainability in

development as it has spearheaded the practice

of Environmental, Social and Governance
(ESG) principles in the company's functions, With an in-
heritance of innovation and responsibility, the com-
pany has macde tremendous efforts towards a greener
India, The organisation, with its strategic intent and fo-
cus on sustainability, has launched pioneering prod-
ucts such as JK Lakshmi Green+ Cement to re-
define its position in the industry.

By embedding sustainability across its value chain,
JKLC aligns itself with global environmental goals, in-
cluding the United Nations Sustainable Development
Goals (SDGs). An important element of its sustainable
environment is the desire to be completely carbon-
neutral and have net-zero emissions by 2047, All these
have a multi-pronged approach to renewable energy
adaptation, improved efficiency in energy generation,
and intelligent waste management mechanisms.

RENEWABLE ENERGY AS THE CORE
PRINCIPLE OF JK LAKSHMI CEMENT

The organisation's foundation lies in being reliant on re-
newable sources of energy and thereby reducing its
carbon footprint through various methods. In FY 2024-
25, the company reached a green energy usage
rate of 47%, with a vision to meet 100% of its electri-
cal energy needs through renewables by 2040, With a
production capacity of 16.5 million metric tons per an-
num, JK Lakshmi Cement is strategically expanding
through both greenfield and brownfield projects to
cross 30 million metric tons per annum by 2030,

The company reported 81% cement capacity utili-
sation and 102% clinker capacity utilisation for FY
2023-24. Innovations in its process, such as waste
heat recovery systems (WHRS), further strengthened
its capacities while cutting energy consumption by
half Waste heat recovery systems (WHRS) at its facil-
ities have been used to reduce energy consumption
and greenhouse gas emissions. The waste heat recov-
ery capacity increased to 45.4 MW in FY 2023-24,

In addition, JK Lakshmi Cement has encouraged
the usage of Liquefied Natural Gas (LNG) trucks in lo-
gistics operations which minimises its carbon foot-
print. The TSR currently stands at 7%. By utilising alter-
nate fuels, the firm anticipates TSR achievement to

be 20% by 2030,

WATER CONSERVATION AND
COMMUNITY-CENTRIC INITIATIVES
Believing that water is an important resource, JK
Lakshmi Cement has established guidelines for im-
proving water efficiency within the organisation. With
a positive water level of 5.48X, the organisation has

MR. ARUN SHUKLA
President & Director, JK Lakshmi Cement Ltd.

ensured its operations are replenishing more water
than they consume,

It continues to pursue a circular economy with
zero-liquid-discharge practices and actively recycles in-
dustrial waste into alternative fuels and raw materials.
All these initiatives help in reducing environmental
impact while also contributing to the company’s sus-
tainability goals.

At the core of JK Lakshmi Cement's operations is a
strong allegiance to social development. The com-
pany has positively impacted over 250,000 lives in
communities surrounding its operations through tar-
geted corporate social responsibility (CSR) programs.
Key projects include skill development initiatives, such
as the inauguration of the Shripati Singhania Skill
Centre at its Sirohi plant in Rajasthan. This centre
provides career counselling, employability training,
and digital literacy programs to local youth, embody-
ing the company’s motto of " Transformation through
Skilling”.

The company’s flagship C5R project for new-boms
received accolades at the 3rd International Confer-
ence on CSR, emphasising its commitment to health
and community well-being. The inauguration of the
Shripati Singhania Skill Centre further underlines its fo-
cus on empowering local communities with educa-
tional and skill-building initiatives, In addition, the
company actively involves local communities in
SafetyWeek initiatives, engaging students in activities
like poster and slogan competitions, thereby promot-
ing awareness and inclusivity

The organisation focuses on sustainability through
the adoption of circular economy principles and re-
sponsible mining strategies. It has aligned its opera-
tions with the broader sustainable development goals

by continuous usage of waste materials. Its mining
strateqy is safety- and conservation-centric, with the
implementation of scientific methods such as SME
(Site Mix Emulsion) blasting for reduced ground vi-
bration and noise. The company also sprinkles water
24/7 in the mining areas to control dust.

JKLAKSHMI GREEN+ CEMENT

As part of its commitment to promoting sustainable
construction practices, JK Lakshmi Cement has intro-
duced JK Lakshmi Green+ Cement to the market. Inno-
vative building solutions with minimal environmental
damage represent the company’s philosophy of deliv-
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ering environmentally friendly building solutions
without compromising on quality or
durability.Green+ Cement gives structural stability,
is corrosion resistant and continues to gain strength
over a period of time being a PPC.

JK Lakshmi Green+ Cement has received the
GreenPro Certification from the Confederation
of Indian Industry (CII), which further enhances its en-
vironmental credentials. The certification assesses
products based on a holistic framework that mea-
sures their "greenness,” energy efficiency, waste
management, and compliance with sustainability
standards. The achievement of this certification places
the company among industry leaders in promoting
sustainable construction materials.

JK Lakshmi Green+ Cement is made from ad-
vanced technology with a minimal carbon footprint
and optimal utilisation of resources. Formulation of
the product uses fly ash and slag, which are indus-
trial by-products that give greater strength and dura-
bility to the cement while consuming fewer virgin raw
materials). By providing customers with a sustainable
yet performing product, JK Lakshmi Cement is guiding
them to make responsible choices that contribute to a
low-carbon economy.

Commitment to Innovation and the Future

JK Lakshmi Cement's journey toward sustainability
is marked by a culture of innovation. The company
has embraced digital transformation to enhance oper-
ational efficiency, reduce waste, and improve stake-
holder engagement. These efforts aim to meet the
growing demand for green building solutions while
maintaining a focus on sustainability,

Besides, it also cooperates with other global or-
ganisations and industry associations, including the
Global Cement and Concrete Association (GCCA) and
UN Global Compact (UNGC), to match its sustainabil-
ity practices with international standards.

AVISION FORA GREENERTOMORROW
The cement industry's reliance on energy-intensive
processes and the volatility of raw material costs are ar-
eas that require continuous innovation and invest-
ment. However, the company's proactive measures,
such as the adoption of altemative fuels and renewable
energy, position it well to overcome these challenges
and set new benchmarks for sustainability.

JK Lakshmi is concentrating its innovative product
portfolio on Indian specialty products, such as JK
Lakshmi Cement Green+ & Platinum Heavy Duty Ce-
ment, which are designed to overcome the challenges
of Indian construction. These products have advanced
technology to meet the criteria for strength, durability,
and performance of the environment. By merging
technological innovation, custodianship for the envi-
ronment, and community involvement, JK Lakshmi Ce-
ment is building a better future where economics and
sustainability both go hand in hand. What it does hap-
pens to be an example for ather industries to tread on
which is 'progress shall not have to come at the cost of
the planet’.

The company's success in advancing its ESG goals is
also a result of strategic partnerships with like-
minded organisations. By joining hands with global
leaders in sustainability, JK Lakshmi Cement is foster-
ing a culture of shared responsibility and innovation.
These collaborations are not limited to operational
efficiencies but extend to advocacy for sustainable
policies and practices within the industry. This multi-
stakeholder approach amplifies the company's im-
pact, creating a ripple effect across the cement sector
and beyond.

LOOKING AHEAD

Where the country's infrastructure needs continue to
grow, JK Lakshmi Cement is ready for such demands
fram a responsible perspective, Its focus on green inno-
vations, like composite cement, along with upgraded
energy-efficient practices, reflects its capacity to adapt
to the movement of market dynamics while staying
true to its sustainability commitments. The company
would envision a future where every project it under-
takes contributes to a sustainable legacy, ensuring that
its growth aligns with the broader goals of environ-
mental preservation and social upliftment.

JK Lakshmi Cement's approach to ESG is inte-
grated. This is evident in its focus on building a sus-
tainable future through climate change, community
development, and product innovation initiatives that
help contribute to the green transformation of India. JK
Lakshmi Cement is leading the way with products like
JK Lakshmi Green+ Cement as it continues to drive
growth responsibly while advocating a better tomor-
row for all.
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